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CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD _BENCH

Original Application No. 635 of 1994

Mangal Singh §5482 5 Applicant
Versus -

Union of India P

and DthEIS 4 Ps 0 Respﬂnden'tﬁ

Hon'ble Mr. Maharaj Din, Member 'J'

This original application has been
preferred by the applicant seeking the relief of

L

direction to the respondentsno.2 to decide his re=

presentation in respect of out standing duese.

2 The applicant was posted as Chief
Goods Supervisor at Belanganj Agra. He submitted an
application dated 03.12.20 for his voluntary retire-
ment but subsequently vide application dated 02.1.91
he made prayer for revokation of the offer of volun-
tary retirement which waéfrgjected,éide letter dated
0Y.2.91 communicated to the applicant. It is stated
that there are out étahhing dues 10 be paid to the
applicant details of which are given in the represent-
ation dated 13.3.93 and 13.4.93 Annexure A=l and
Annexure A=-2 respectively. The said representations
according to the applicant are not replied and still
pending for diEposal.__Therefore, the applicant sought
relief of direction to respondent no.2 to decide.his
representatione.
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3. Heard, learned counsel for the

applicant at admissionsstage.

L
4, Af ter submiting the representationg
a considerable period bhas passed and the same are not

replied as has been stated by the applicant. However,

respondent no«2 is directed to dispose of the represent-—
ation dated 13.3.93 and 13.4.93(Annexure A=l and A=2).
by.reasbnellvand spegking order. The applicant shall
furﬁish the copy of representations dated 13.3.98 and
13.4.93 together with the order of the Court to the
respondents and the respondents shéll dispose of the
same within a period of 3 months from the date of

receipt of copy of representation and the order of

Member (J)

Court.

Allahabad, Dated 27th May, 1994
/MeMof




